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MR. SPEAKER: I have already told 
you that I cannot do anything in the 
matter. 

MR. SPEAKER: I am not allowing. 
Don't record. 

1111'10 bra. 

PAPERS LAID ON THE TABLE 

PASSPORT (5TH, 6TH AND 7TH AMEND
MENTS) REPORT, 1979 

THE ME'iISTER OF EXTERNAL 
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): I beg to lay on the Table a 
copy each of the following Notilication 
(Hindi and English versions) under sub
section (3) of section 24 of the Passports 
Act, 1967:-

(I) The Passports (Fifth Amendment) 
Rules, 1979, published in Notifica
tion No. G.S.R. 28oCE) in Gazette 
of India dated the 1st May, 1979. 

(2) The Pa.qsports (Sixth Amendment) 
Rules, 1979. published in Notifica
tion No. G.S.R. 288(E) in Gazette 
of India dated the 9th May, 1979' 

,(3) The Passports (Seventh Amend
ment) Rules, 1979, published in 
Notification No. G.S.R. 335(E) 
in Gazette of India dated the 1St 
June, 1979· 

[Placed in Library. SIt No. LT-4598/79] 

REPORT OP INDtJlTRY INTO TRt ACCIDENT 
AT SILEWAllA COLl.mJlY IN NAGPUll 

DISTilICT 

TIl MINISTER OF PARLIAMENTARY AFFAIRS ANDLABOUR (SHRI 
RAVlNDRA VARMA): I beg to lay on 
the Table a copy of the lleport (Hindi and 

LT 4599/79.] 

AGREEMENT fl. DEVELOPMENT OR 
MAINTENANCE OP NATIONAL HIGHWAY IN 

KERALA STATE. 

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPO RT (SHRI 
CHAND RAM) : I beg to lay on the Table 
a copy of the Agreement (Hindi and, 
English varisions) : enterdin to between the 
Central Government and the State 
Govemmen t of Kerala on the 28th March 
1979, in relation to the development 
or maintenance of the whole or any part 
of the National Highway situat!'d within 
the State, under section 10 of the National 
Highway Act, 1956 .. [Placed in Library. 
Su No. LT-46oo/79]. 

NOTIPICATION UNDER INDIAN RAILWAY 
ACT, 1890 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): I beg to lay on the 
Table a copy of Notification No. S.O. 
340(E) (Hindi and English versions) 
published in Gazette of India dated the 
8th June. 1979, declaring certain railway 
stations as 'Notified Stations' for the pur
pose of removal of goods without delay, 
issued unde" section 56(B) of the Indian 
Railway Act, 1890. [PlDced in Library. 
Se, No. LT-4601/79]. 

ELECTION TO COMMITTEE 

NATIONAL WE LPARE BOARD POR SEAPARERS 

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): I beg to move: 

"That in pursuance of Rule 4(h) 
of the National Welfare Board for 
Seafarers Rules, 1963 the members of 
this House do proceed to elect, in 
IUch manner as the Speaker may 
direct, two members Crom among them
selves to serve as member. of the 
National Wtllfare Board for Seafaren, 
IUbject to the other provisions of the 
said Rules." 

• 
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MR. SPEAKER: The que-stion is: 

. That in pursuance of Rule 4 (h) 
of the National Welrare Board for 
Seafarers Rules, 1963 the members 
of this House do proceed to elect, in 
such manner as the Speaker may direct, 
two members from among themselves 
to serve as members of the National 
Welfare Board for Seafarers, subject to 
the other provisions of the said Rules." 

TM motion WtU adopted. 

PRASAR BHARATI (BROADCASTING 
CORPORATION OF INDIA) BILL 

EXTENSION OP TIME POR PRESENTATION OP 
REPORT OP JOINT COMMITTEE 

SHRI SATYENDRA NARAYAN 
SINHA (Aurangabad): I beg to move: 

"That this House do extend upto the 
last day of the first week of the Winter 
Session (1979), the time for presenta
tion of the Report of the Joint Com
mittee on the Bill to provide for the 
establishment of a Broadcasting Cor
poration for India, to be known as 
Prasar Bharati, to define its composi
tion, functions and powers and to pro
vide for matters connected therewith or 
inciden tal thereto." 

MR. SPEAKER: The question is: 

"That this House do extend upto the 
last day of the first week of the Win ter 
Session (1979), the time for presenta
tion of the Report of the Joint Com
mittee on the Bill to provide for the 
establishment of a Broadcasting Cor
poration for India, to be known as 
Prasar Bharati, to define it, composi
tion, functions and powers and to 
provide for matters connected therewith 
or incidental thereto." 

TM motion was adopted. 

MOTION OF NO-CONFIDENCE IN 
THE COUNCIL OF MINISTERS

contd. 

MR. SPEAKER: We now come to 
further discussion of the No-Confidence 
Motion. Shri N. C. Jain-you have got 
only 12-3 minutes more . 

•• Not recorded. 

SHRI EDUARDO FALEIRO (Mor
mugao): On a point of order, Sir. We 
cannot go on debating a No-Confidence 
Motion when it is very clear that the 
Governmen t has lost the confidence of 
the House ..... . 

MR. SPEAKER: There is no point 
of order. The matter is before the House. 

SHRI EDUARDO FALEIRO: The 
Government which has clearly lost the 
confidence of the House is not entitled 
to remain even for a minute .... (Inter-
ruptions) 

MR. SPEAKER: This very matter is 
before the House. Don'f record. 

SHRI EDUARDO FELEIRO: •• (Inter-
ruptions) 
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SHRI AMRIT NAHATA (Pali): You 
have banned Mizo National Front. 
Why have you not banned RSS ? Why 
not ban RSS also? (Interruptions) 
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